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1971 together with an explanatory
memorandum,

(x) G.SR. 222 published in Gazette
of India dated the 13th February,
1971 together with an explanatory
memornadum,

{xi) $.0. 98 published in Gazette of
India dated the Ist January, 1971
together with an explanatory
Memorandum, { Placed in Libra-
rv. See No. LT-22/11]

(7) A copy each of the following
Notifications (Hind: and Lnglish ver.
uons) 1ssued under the Central Fxceice
Rules, 1944 -

() G.S.R. 2005 published in Garette
of India dated the 12th December
1970 together with an explanatory
memorandum

{ii) G SR, 2011 published in Gazette
of India dated the 15th December,
1970 together with an explanatory
memorandum,

(ni) GSR. 2081, 2044 and 2045
publishied 1n Gasente of India
dated the i7th December, 1970
together with an  explanatory
memoranduny,

(tv) GSR. 2047 and 2048 published
in Gazette of India dated the
18th  Decembor, 1970 together
with an explanatory  memoran-
dum,

(v) G.SR. 2063 and 2064 published
in Gazatte of India dated the 26th
December, 1970 together with an
expianatory memorandum.

(vi) G.S.R. 3J published in Gazette of
Tndis dated the 2ud January, 1971
tgethisr with an  explanatory
memotandym,
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(vii) G.8.R. 294 published in Gazatte of
India dated the 27th February, 1971
together with un  explanatory
memorandum,

(vii) G.S.R. 295 published in Gazette
of India dated the 27th February,
1971 together with an explanatory
memorandum, {Placed in Libra-
ry. See No. LT-23{71]

T y—

13, 46 hrs.
MASSAGE FROM RANDN A SABHA

SECRETARY! Sir, | have to report the
{ollowing message iecetved from the Sec-
retary of Rajyva Sabha @ ~

“In accotdance with the provisions
of rule 11t of the Rules of procedure
and ( onduct of Business in the Rajya
Sabha, 1 am directed to encluse a copy
of the Imports and Exports (Contiol)
Amendment Bill, 1971, which has been
passed by the Rajya Sabha at its sitting
held on the 25th March, 1971,

IMPORTS AND FXPORTS {CONTROL)
AMENDMENT BILL

AS PASSID BY RAIY A SARHA

SECRETARY : Sir, | lay on the
Table of the House the Imports and
Exports (Control) Amendment Bill, 1971,
as passed by Rajva Sabha,

1147 hrs.

RESIGNATION BY MEMBFR
(SHR1 BHAGIRATHT GOMANGO)

MR. SPEAKER : 1 baveto inform
the House that Shri Bhagirathi Gomango,
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[Mr. Speaker]

an elected member of Lok Sabha from
Koraput constituency of Onassa, has
resigned his seat in Lok Sabba with effect
from the 25th March, 1971,

5148 brs.

GENERAL BUDGET, 1971.72-
GENERAL DISCUSSION AND
DEMANDS FOR GRANTS ON
ACCOUNT (GENERAL),
1971.712. Conrd.

MR. SPEAKLR : The House will
pow take up item & namely, further gere-
ral discussion on the Budget {General)
for 1971-72 and tter: 7, namely, discussion
and voting on the Demands for Grants on
Account in respect of the Budget {Gene-
ral) for 1971~ 72.

DFMAND NQO. 1—MINISTRY OF
DLFENCE

MR. SPFAKFR  Motion mosed

sum not  excesging R,
40, 60, 00 be prauted to the President,
on aecount, for (r tonards  defiayiny
the charges duriug the year ending on the

31st day of March, 1972, i 1espect of
*‘Ministry of Defence’.”

“That =«

DEMAND NO. 2—DEFENCE SFRVICLS
L} FUTIVI.ARMY

MR SPEAKIR Motion moved

“That a sum not exceeding Rs. 2,71,
2533000 be granted to the President,
on aceount, for or towards defraying
charges during the year ending on the 31st
dsy of March, 1972, n respect of ‘Defe.

L]

nee Sarvices, Filective~Atmy’,

DEMAND NO, 3—DEFENCE SERVICES
RFFECTIVE.NAVY

MR, SPEAKER : Motiop moved ;
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“That a sum not exceeding Rs. 19,78,
33,000 be granted to ihe President,
on account, for or towards defraying
the charges during the year ending on the
3.5t day of March, 1972, in respect of
‘Defence Services Flective-Navy

DEMAND NO, 4—DEFENCE SERVICES
EFFECTIVF-AIR FORCE

MR, SPEAKER - Motien moved :

“That a2 sum not exceeding Rs. 81,65,
00,600 be granted to the President, on
account, for or toward defraying the
churges duting the year ending on the
3ist day of March, 1972, m respect of

[T

‘Defence Services Effectiye~Atr Foree',

DEMAND NO, 5—DEfINCF SERVICi
NON-FYFECTIVE

MR, SPFAKFR Motion moved

“That a sumn hot exceeding R$ 15,76,
£7, 000 be granted to ihe  President, pn
account, for or towards defraying the
charges during the year ending on the 31ist
day of March, 1972, n respect of ‘Defence
Services Non.Effective’,”

DI MAND NO., 6-~MINISIRY OF
I DUCATION AND YOUTH SERVICFS

MR. SPYAKFR  Motion moved ¢

“Thut o sum not  exceeding Rs, 41,
66, G0 be grunted o the Presdent, on
account, for or tonwards defraying the
charges during the year ending on the
31st day of March, 1972, in repect of ‘Min.
istey of Rducntion and Youth Services’.”

DEMAND NO. 1--EDUCATION

MR, SPEAKFR : Motion moved ;

*That a sum not exceeding R4.24,39,47,
o0  be granted to the President, on ac¢ro-
unt for or rowards defraying the charges
during the year ending on the 3ist day of
March, 1972, in respect of Education’,™



